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(I'am directed to inform you that under the Punjab Legislative Assembly
(Disqualification of Members on Ground of Defection) Rules, 2020, after the elections
each newly elected member is required to intimate the Vidhan Sabha Secretariat in
writing as 1o the political party on whose ticket you have contested the election. Some
other information is also required to be furnished in FORM-III prepared under
rule 4(1) and (2) of the rules ibid (copy enclosed). The FORML-III is also available on the
Punjab Vidhan Sabha website i.e www.punjabassembly.nic.in under the heading 'Notice
Board'.

You are, therefore, requested to kindly supply the information asked for in
the prescribed FORM-I11 to this Secretariat, as early as possible so that the same may be
kept on record in order 1o comply with the provisions of the Tenth Schedule 10 the
Constitution.)
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FORM III

[See rule 4(1) and (2)]
1. Name of the Member ( in block letters):
2. Father's / Husband's name:
3. Permanent Address:

4. Present Address:
5. Date of election:
6. Party affiliation as on-
(1) Date of election:
(i)  The *28th February, 1985:

(i)  Date of signing this form:

DECLARATION
I,

hereby declare that
the information given above is true and correct.

In the event of any change in the information above, I undertake to

intimate the Speaker immediately.

Date:

Signature / thumb impression of the
member.

*To be filled in only by members elected before the 1st March, 1985, being the date of
commencement of the Constitution (52nd Amendment) Act, 1985.
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